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of the Consolidated Fund of the
State of Kerala for the services ot
the financial year 1964-65 be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take the clause-by-clause considera-
tion, The question is:

“That clauses 1, 2, 3 and the
Schedule stang part of the Bill.”
The motion was adopted.

Clauses 1, 2, 3 and the Schedule were
added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

Bhri T. T. Krishnamachari:
to move:

“That the Bill be passed.”
Mr. Deputy-Speaker:

I beg

The question

is:
“Thal the Bill be pe.sed.”
The moation was adopted.
15.10 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATIOIN) AMENDMENT BILL

Thes Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): I beg to move:

“That the Bill further to amend
the Industrie; (Development and
Regulation) Act, 1851, as passed
by Rajya Sabha, be taken into
consideration.”.

This Bill hag been necessitated for
the simple reason that certain indus-
tries were taken over under this Act
by Government, and in respect of
those industries or concerns, the
period of extension of the control and
regulation js due to expire very
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shortly, and unless the Act is amend-
ed, further extension is not possible.

The present provision in the Bill
which seeks to amend section 18A
empowers the Government to extend
the period by iwo years at g time,
after the initial iake-over period for
five years. There is no deviation
from the principa] enunciated in the
This Bill just carries on
the same spirit a little further. I,
therefore, submit that this Bill may
be considered.

Sir, I move.

15.12 hrs.
[SHr1 SoNavaANE in the Chair]

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, gs passed
by Rajya Sabha be taken into
consideration.”.

Since there is the urgency of pass-
ing this Bill by 3.30 p.m. today, 1
request that hon, Members who want
to offer their comments may be brief.
They may not take more than five
minutes each.

Shri Bade (Khargone): If you are
going to give us only five minutes,
then we would not like to speak.

Mr. Chairman: All right, the hon.
Member can have one o two minutes
more. I would request that the
comments may be brief.

Shri Bade: After all, we have to
do justice to the Bill.

Mr. Chairman: He may have one
or two minutes more.
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“....it may from time to time
issue directions for such continu-
ance for such period not exceed-
Ing {wo years, as is specified in

the direction...... o
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qifaas 18T 9¥iey 9T AR I
wHE FW ¥ IET Agt 4 @ AR
Tg wifews feargar § -—
“Provided that the Central
Government, if it is of opinion
that it is expedient in public
interest so to do, may direct that
any such notified order shall
continue to have effect after the
expiry of the period of flve years
aforesaid for such further period
as may be specified in the direc~
tion and that when such direc-
tion is issued, a copy thereof

shall be laid on the Table of the
House.”,
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grar g R, a ¥ foag IR
FEAHT HAA TIT THAT § | AfHT WL
fafreer #gg #Y a1 fende @
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“I{ after making or causing to
be made any such investigation
as is referred to under section 13,
the Central Government is satis-
fied that under that section it is
desirable, it may issue such diree-
tions regulating the production
of any article...... .
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Shri D. C. Sharma rose—

Mr. Chairman: I®it necessary to
further discuss these things? I think
there are hardly about 8 minutes,

off gow w woEw ¢ ([W)
awmfa wgea, & W EY sgEedr
qEAT | IW 9N gee X ORI
Y

Mr. Chairman: The bell is being
rung. Now there is quorum.

Shri T. N. Singh: Mr. Chairman,
I have listened with attention to
what the hon. Member from the
other side said. I can only say that
we have never taken over any under-
taking without due reason. We have
so far taken over 18 concerns. Of
these 12 have been’ released and
seven are under Government manage-
ment and they are doing well. In
fact it is for the purpose of good
management of a particular cerncern
that we have brought forward this
amendment. The House is aware
of the circumstances in which that
concern was taken over. Therefore
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we want to continue to have a con-
trol over that concern for a longer
period.

An hon. Member:
name of that concern?

What is tha

Shri T. N. Singh: The name of
that concern is My/s. Jessop & Co.

Shri Bade: What about other con-
cerns?

Shri T. N Singh: There are others
also which have been taken gver.

I have not got the list here but, if
the hon. Member so desires, that
information can be supplied later on.
I can only say that the law provides
that every concern, taken over should
be taken over after due enquiry, So,
it is not taken over on any other
ground. We limited today to
one extension period only. I want more
extensions only. If there is need for
further extension of the period we
should be able to do s» But the
limit is upto 10 years. I think the
Industries (Development and Regu-
lation) Amendment Bill, 1965 is In
accordance with the principles of the
original Act. Therefore I commend
this bill to the Hous

st oy : WA AT A wgr . fE
dtaq dr et A 2 0 & a® qeAr
agar g & wzer & gy zmefrar &
Y FTvEE §, A FH Fr oy
¥ fwa @Al o fas @, v s

FT@E H HfT wERg X gemw
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w28, T 947 uL qry faew Al 8,
# a1z ¥ wrE@ AT KT GV
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Mr. Chairman: The question is:

“That the Bill further to amend
the Industries (Development and
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Regulation) Act, 1951, as passed

by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 2 stands part of
the Bill”

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Chairman: The question is:

‘“That clause
the Bill.”

1 stand part of

The motion was adopted.
Clause 1 was added to the Bill.

Mr. Chairman: The question is:

“That the Title and the Enact-
ing Formula stand part of the
Bill.” -

The motion was adopted.

The Title and the Enacting Formula
were added to the Bill.

Shri T. N. Singh: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:

“That the Bill Be passed.”
The motion was adopted.

Mr. Chairman: Now we shall take
up the Private Member's Business.

Shri Harl Vishnu Kamath (Hos-
hangabad): It js scheduled for 3-30
pm. I don't think we can take that
up before 3-30 p.m. under the rules.

Shri Raghunath Singh (Varanasi):
What is the harm in taking this up
earlier? .

Mr. Chairman: Let us not waste
the time when it is available. We
shall take this up if the House agrees.

Shri Harl Vishnu KEamath: We sghall
have five minutes recess.




